
[RAJYA SABHA]260 Written Answers to Unstarred Questions

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI MANIKRAO HODLYA GAVIT) : (a) to (c) The information is
being collected and will be laid on the Table of the House.

Disability Rights Bill

2769. SHRIMATI WANSUK SYIEM : Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether a large number of disability activists and Non-Governmental
Organisations (NGOs) have considered the final version of the Disability Rights Bill, now
being readied for enactment, a watered down version of what the Centre had put up on its
website in October, 2012;

(b) whether the activists pointed out that the Bill in its current form militates against
the UN Convention on the Rights of Persons with Disabilities (UNCRPD) charter to which
India is a signatory; and

(c) whether a memorandum has been submitted by the Disabled Rights Groups to
the Centre suggesting amendments and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK) : (a) and (b) The Rights of Persons
with Disabilities, Bill, 2014 introduced in Rajya Sabha on 7.2.2014 was finalized after extensive
consultation with concerned central Ministries/Departments including Ministry of Law
and Justice, all States/UTs and other stakeholders including civil societies. The Bill embodies
provisions in line with the spirit and intention of the United Nations Convention on the
Rights of Persons with Disabilities (UNCRPD). However, this Ministry has received some
representations pointing out that the provisions of the Bill do not fully comply with the
provisions of UNCRPD and are also diluted vis-a-vis the draft Rights of Persons with
Disabilities Bill, 2012 placed in the Ministry's website.

(c) The Joint Forum of Rights of Disabilities had submitted a representation
suggesting certain amendments to the Bill. These suggestions relating to amendment in
the provision relating to legal capacity, limited guardianship, reservation in establishments
etc.

National Fund Commission for the Aged

2770. SHRI BAISHNAB PARIDA : Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether the Age-well Foundation has petitioned to the Prime Minister for setting


